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Original Application Mo, 1251 of 1987 |

Sarua DED NiShra R B T T e A Oy ' e npplicant r

Versus
mgf
1. 3r, SUperintandangdpnsts Cfficey Gorakhpur,
i £

2, Union of India through Jecretary ministary of

Communicetion, Ney, Uelhi, O LONE R i .RESpnﬂdaﬂ£S-

ay

Hon'ple e dnayya, flemper Hdministratiue

Hon'ble Mr, 3., Frasad, Member Judicial,

( By Hon'ble fire-S.N, Prasad, Member (3))

Such his datg of birth ip all the remrds including the
%z be correcteq
8ervice bopk gf the applicanE/\@ccurdingly and thg 2pplication
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Z1n Hriefly Stated thg facts of the CaSe as mentipnad

in the application gf the applicant, intep alia‘héiﬂﬁ£§x§hxﬁiﬁ

atethat tha appidicants s fiail Oversgep atleched to Khajni, .

Pol, in Gorakhpuyr Postal Division, He entered the Uepartment

@3 a mail pean. on 1.9.1954, Therdate ofibirth of ‘thenapplicant
~ inthe gradation ljgt ~

has bggn Shown as 1.1.1QZQ4 +1n the Service book gf the

9Pplicant his date of birth was: shoyn as 1.1.1930; but his
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Tepresentatign, I'he applicant made an appgal tp the Supdt,
Fosts Sorakhpur on 1.3.1968, but Lthat remained unattended
till 4.9,1957 when the Superintendent zsked the applicant
vide his pNp, B2/240 dated 4.9.,1987 tg resubmit 4 copy of
the School Leaving CertiPicate and to state why hg failed tg

point out the SO onER S (G 1 R SR his servige Book yas

PTepared and hg had 8l50 signed that Service Book, The

COpYy o fshis SR Es Séveral times singe R iy Jupdt,

however, rejecdted the claim of the applicant vide his No,

B2/240 dat ed 2.,11.1987, Hence applicant has approached f

this tribynay, |
L J |r
Xg Cmunter~aFFidauit has been frijed by the reSpondent

No.1 with the contentinna,inter-alia,that the applicant _ 5
WasS appointed as TesServe packer yith effect from 1.49.195¢4

and thereafter the Bpplicant worked in the Capacity gof

class 1y employee on some other post, The applicant pas

subsequently promted to the post qof the Postman and he

~ be=n further
worked as Postman upto 15,3,1985, It hay{stnted that the

applicant yas PTomoted to the posSt of 0,5, cadre and worked
wuith effect from 16.3.1985 to 31,12.1987, 1t has further,
been stated that the applicant retirge on 31.12,1987 after
Ceaching the age of Superannuat ign, Frior to the retirement
from his Service, the Applicant submitted an application
dated 17,1,1907 I'egarding Correction of his dats of birth

as 1.1,1934 instead of 1.141930, Thé Case of the applicant

a3 examined by the Tedpondent and gn 2.1141987 his 4
‘83entation yas reject ed Stating therein that his cnrrect}I

r.
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applicant, ;g Per the fipst Page of the Service Tecord

of applicant, his date of hipth is 1.1.,193g and the

applicant hag Produced Ny schoop} leaving certifidateg in

the yegar 1964, Tt has been stat ey that the a@pplicant Rhag

5. The learneg Counsel for the abPlicant while
drawing oyp attention to the EiqtenFS Of the application’
to the QOntentg Of the COunt;;/i-;r?g..VlttD the Papers

annexed theretc,has argued that the actygal date of birth
Of the APplicant, 25 recorgeg in hig Séhool Leaving
Certificate as 1.1.1934 be deemad to be Correct and his

Servic:e Book and all dther Iecords be Correcteq

acco:dingly. He hag Nrther argued While‘drawing
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our attention to Rule 1 of the'Rules for the
Recruitment, to posts of Boy Peons, Class IV Servants

2 Postmen, vVilla Jje Postmen
J.and Mail Guards in the Indian Posts and Telegraphs

Departmentghas ardued that the applicant was
initially appointea as Boy Peon as his aJde, at the

timqpf his appointment ag BOy Peon was not more than

16 years and not less than 14 years as reqdred under

Rule 1 of the saig Rules; and has further argued that

the application of the applicant fcr_car;ectian of

his date of birth, according to his School Leaving

Certificate was rejected by the authorities concerned
invalidly ang illegally ang as such the application

Of the applicant shoyld pe allowed and his date of

birth as 1.1.1934 ag recorded in his School Leaving

Certificatc(Annexure A II to the apPlication ) shoulg

be deemed a5 Correct one,

6. The learned counsel for the Iespondents,
while drawing our attention tOo the contents of the

application, Counter Affidavit and the papers annexeg

theret-H, has argued that the age of the appliCant as

Qhe
Lecorded in hig Service Book 1.1. 1930 iﬁdporrect one ;

and has further dardued t hat t he applicart was

initially appointed not as a Boy Peon but as an
officiating E.D. Packer, Basaq%nur on 20 10.1948

of blrth
temporarily ang deeming his atedas 1.1.1934, hardly,
he would haye been about 15 years of age and as such

not eligible for being appointed as a Class IV &muxy

SeIvant, as the minimum age required for appointment
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Was not legg th ;
i an 18 Years: ang this o3
n itself hi it
.3 nNce
h ard'thE*versian Of th
as furthnr Arqued = e applicant’a :
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it ig 9PParent that applicant was initially Sppointed in
A

"~ the year 1948 “per order dateg
S E.D. Packer as/{20.10.194a Which shows that the

applicant haqg Passed Class 1v on 20.5.44 from Junior

Basic Vidyalaya, Purva, District.Gorakhpur and his

Name was Struck ofr the register on 20.5.1944. In this con-|

text, it jig also Sigdnificant to point out that the

first Page of the Service recorg Oof the Bplicant wag

his g ate Of birth as 1.1,34,
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10. Thus, from the foregoing discussions and
after scrutinising the entire material on record
and keeping in view the circumstances of the case
we have come to the conclusion that the application
Of the applicant is devoid of merit and force and
as such the application of the applicant is hereby
dismissed with no order as to co

M((L?'/H%-L_

.~~~ Member Judicial Membe

Allahabad Dated=’2_'7. o Gl
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